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EASTERN ZONE BENCH, FINANCE CENTRE,
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Original Application No. 133 of 2023lEZ

In the matter of:

Serajul Islam & Anr.

...Applicants

Versus

The State of West Bengal and Ors.

...Respondents

t
f
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AFFIDAVIT OF COMPLIANCE FILED ON BEHALF OF THE

RE SPONDENT NO. 5/THE DI S TRI C T MAGI S TRATE, BIRB HUM.

I, Shri. Shashank Sethi, I.A.s., son of Anil Kum ar, agedabout 40 years,

by faith Hindu working for gain as the District Magistrate and collector,

District- Birbhum, having my office at p.o. & p.S. Suri, District

Birbhurn, west Bengal pIN 73 l l0l, do hereby solemnly affirm and say

as under :-

L That I am working as the District Magistrate and collector,

Birbhum District having my office at Suri, post office & police Station-

Suri, District- Birbhum, west Bengal. I am the Respondent No.5 and I

have made myself acquainted with the facts and circumstances of the

case and as such I am competent to swear sign and affirm this affidavit.

2. That I have read a copy of the original Application (hereafter the

Application) and understood the contents and purports thereof.
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3. That this Affidavit of Compliance is

Respondent No.5 in ternrs of the solemn order dated l6,h February,

2024 passed by this Hon,ble Tribunal.

4. At the outset, I say that I have highest regard to every order

passed by this Hon'ble Tribunal and it has been always my best

endeavour to comply with direction/order of this Hon,ble Tribunal. I

have taken every and all measures to prevent illegal mining in the

alleged site in cornpliance with the solemn order dated l6th February,

2024 passed by this Hon'ble Tribunal. However, if this Hon,ble

Tribunal, upon perusal of'this Affidavit, comes to the conclusion that

there has been any delay in compliance with the order of this Hon,ble

Tribunal, I say that the sarne is purely unintentional, for which I tender

my sincere apology before this Hon'ble Tribunal and I pray that this

Hon'ble Tribunal may graciously be pleased to accept the same and

condone the delay, if any.

5. That, the Three Men committee constituted by this Hon,ble

htHHTribunalintermsoftheorderdated4,hoctober,2023,hasinspectedthe

",-,.SCg',i;rrr;?r* -alleged 
site and this Hon'ble Tribunal, by solemn order dated 16,h

' .\ ''d 
\ery'l February. 2024, after considering the Committee Reporr on Affidavit

filed by the Officer on Special Duty of West Bengal Pollution Control

Board and in view of the averments made thereat, was pleased to direct

the Respondent No.2, Additionar chief Secretary, Department of
Environment. Govt. of west Bengal and Respondent No.5, District

Magistrate, Birbhum to take immediate steps to prevent illegal mining

and file affidavit.

,. *o3f8r' !J1%*3{

2

deponent
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6. That, in compliance to the said solelnn
R

l6th February,

2024,1 being the Respondent No.5, District Magistrate, Birbhum, have

taken every and all steps ro prevent illegal mining in the alleged quarry.

In view of the same, a committee consisting of six members being the

(i) Sub-Divisional officer, Rampurhat, (ii) Sub-Divisional police

officer, Rampurhat, (iii) sub-Divisional Land & Land Reforms officer,

Rampurhat, (iv) Block Developmenr officer, Nalhati-I, (v) Block Land

& Land Reforms officer, Nalhati and (vi) Inspector-in-charge, Nalhati

Police Station, was formed by the deponent by an order being No.

M&M/17361DL&LRO(B)/24 dated l9,h April, 2024 to rake such

necessary measures to ensure complete prevention of illegal mining in

the alleged site within a week. The said Committee was further directed

to conduct visits to the alleged site so that mining thereat is not resumed.

copy of the said order No. M&M/l736lDL&LRo(By24 dated

19th April, 2024 issued by the deponent is annexure hereto as Annexure-

A.

N&S-e&*-
n'ut l*r(r>)i,1j|f*.*r,n 7 . That, the said Committee has filed a Report dated l5th May,2024

":"':H"l?yr,.::::JT.::TT"l:.H;,[i;ili:,::ffi 
"*TL;

Nos. 707, 712,713,714,715 and 6gg in Mouza- Madna, JL No.l1

under PS- Nalhati covering an area of 6.76 acres and excavation of stone

over Plot Nos. 707,712,713 and 714 took place long time ago, but

there is evidence of recent extraction over plot No. 6gg and partly on

Plot No. 715.

*,"-3il$r lrtr +

qr0
%
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Seor.S-8. That, certain measures have been taken to preventln

t.q-
llil

r'

excavation of stone frorn the alleged site. Frequent and surprise visits

have been conducted: interaction with local people were made and they

were sensitizedthat excavation of stone without valid lease is illegal and

the offender is liable to be lawfully prosecuted; campaign was made in

the alleged site as well as in the neighbouring inhabitations sensitizing

that any excavation of stone in the alleged site is illegal and it attracts

penal prosecution; a large signboard to that effect was installed in the

alleged site; iron barricades were installed in the approach road to
alleged quarry with a vieu' to prevent future possibility of excavation of
stone in the alleged quarry.

9. That, illegal excavation of stone in the quarry in issue has been

prevented and no such excavation of stone thereat has happened in the

interregnum. However, despite frequent and surprise visits to the said

site by the committee as rvell as making enquiry with local people, the

person(s), who were engaged in such illegal excavation of stone in the

quarry in issue, could not yet be ascertained.

10. That, a written cornplaint dated 7'h May,2024 has been lodged by

the Block Land & Land Reforms officer, Nalhati-I with rhe Nalhati

Police Station for making appropriate enquiry to ascertain the actual

offender(s) and to take lawful action against them. The said complaint

has been registered as FIR No.239 dated gft May, 2024 with Nalhati

Police Station. The sub-Divisional officer, Rampurhat has also made a

correspondence dated l5th May, 2024 with the Sub-Divisional police

officer, Rampurhat asking him to cause appropriate enquiry to ascertain

3a* lO-
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the actual offender(s) and to take lawful action against them. Further

request was also made to him to keep strict vigil on the alleged site to

ensure prevention of future possibility, if any, of illegal excavation of
stone thereat. Further fiequent and surprise visits to the alleged quarry

are being conducted by the Block Level Members of the Committee so

that such illegal mining is not resumed.

copy of the Report dated l5th May, 2024 filed, by the aforesaid

committee before the deponent together with some photographs

showing the measures taken for prevention of such illegal mining in the

quarry in issue and copies of the written complaint dated gth May,2024

made by the Block Land & Land Refonns officer, Nalhati_l and the FIR

No.239 dated 8'h May, 2024. are collectively annexed hereto as

Annexure-B.

11. That, a correspondence dated 15th May, 2024 has been made by

the deponent with the Superintendent of police, Birbhum for causing

appropriate enquiry to ascertain the actual offender(s) who have made

such illegal excavation of stone from the quarry in issue and to take

appropriate lawful action against them. The Superintendent of police,

Birbhum has also been requested to keep strict vigil in the site so that no

illegal stone mining is resumed thereat.

copy of the said correspondence dated l5'h May, 2024 made by

the deponent with the Superintendent of police, Birbhum is annexed

hereto as Annexure-C

)a

tL,il

E

sr ilo-g1,$,;JHffilY't
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12. I most humbly submit that I have thus taken every and all steps to
prevent illegal mining in the quarry in issue in compliance with the

solemn order dated l6tr' Februa ry, 2024 passed by this Hon,ble Tribunal.

13. The statements made in paragraphs l to 3 of the foregoing

affidavit are true to my knowledge, those made in paragraphs 5 to l l are

information derived from the records and the rest are my humble

submissions before this Hon,ble Tribunal.

il*t*J^rffi'^
Deponent.

District Magistratg
Birbhum

il;;"i?Ji':#,4:
}ffiffih(r*i***
.)W-N tWr" \drocare

,
t

t

Or wEsr

S.D

N n \1--^ ))
"iXIffiry
r, 

^, 
v,'irFco 

-u Lt l":'u*
,'lt3?.,i"o't''{tn l
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Arnnux m,e- fi 7
Government of West Bengal

Office of the District Magistrate

Birbhum

Prashasan Bhavan, PO- Suri, District- Birbhum' W'B'' 731101

Enrail :: dm-bir@,nic.in

Memo No. M& tt3{ lolalno(n)lz 024 Date: l9 12024

HOSSAIL
IIC|TA.R?

iotd. to.-I2lr6
hrp.-rr,Ot.2t

M/
ol

.fi,hereas, the original ,A.pplication N,). l33i2O23lEZ has been filed before the

Hon,ble NGT by one Sirajul Islanr & another, alleging illegai stone mining on Plot Nos. 707' 708,

712,713,714.715.710,61a.677 under Kharian Nos, 88' 1070, 1074' 1076' 1205' 1316'322'346'

807,813.814,815, 1206. 1214, 12316 ttt N',{0uza- Macina' JL No' 11 under PS- Nalhati', District-

Birbhum.lthasfurtherbeenalleged,interalia'tharheavyexplosivesarebeingusedthereatto
fragrnent the rocks as lverl as transpofiation of bourd*rs there-from to crusher units. The Hon',ble

NGT. Eastern Zone Bench, by soremn order dated 04.r0 .2a23, constituted a committee consisting

of (i) Sr. Scientist of WBPCB, (ii) Sr. Scientist of SEIAA and the Districl Magistrate, Birbhum or

his nominated representative not below the rank of ADM and directed to the committee to visit the

site and submit its Report rvitrr regard ro rhe alregations made in the original Application within

ORDER

three weeks

And whereas, pursuant to the said solemn direction of the Hon'ble NGT' the Committee

comprised of (i) Sr. Scientist of WBPCB, (ii) Sr. Scientist of SEIAA and (iii) the DL&LRO'

Birbhum undertook a site visit and submitted their Report on AffirJavit before the Hon'ble NGT

On 16.02.2024, the Hon'ble NGT, while consideri ng the Committee's RePort, was Pleased to

observe, inter alia, t:hat there is evidence of illegal extraction beyond the Plots mentioned in the

Original APPlication and the District Administration may fix up responsibilitY, ascertain the

quantum of rock extracted illega lly and estimate the amount of revenue loss. The Hon'ble NGT

was further Pleased to observe, inter alia, that it is stated in the Committee's RePort that while

trnlawful quarrying activities in the area have left the surroundings derelict to a significant extent,

the dereliction casued by the quarrying activities can be mitigated to a significant extent but cannot

be reversed through human interventlon' as such necessary reclamatio n may be underlaken at the

earliest. The Hon'ble NGT has therefore directed the ResPondent No.2/the Additional Chief

SecretarY, DePartment of Environment and the Respondent No.S/the District Magistrate, Birbhum

to take immediate stePs to prevent illegal rnining and to file affrdavit thereof'

ln comPliance withtheaforesaic]solenrndirccrionpassedb,vtheHon,bleNG.r,aTeamis

hereby constituted with the following otficers

SL
Officer

si iit',-tl i r isio nai o ffi cer, Rampurirat Sub-Division

J

o
/o'

't,

.D

,t
a

2
fiat Sub-DivisionSub-Divisional Pir lir:e Otficer, RamPur

vts10nSt b-u DOfflcer RampurhaReforms&. LanclAUanLionaiStlS Dib-
I Dev. BlockBlock DeveloPment Officer, Nalhati-

4
Nattrati-t BlockReforrns Offtcer,Block Land & I.and

5

[rDNalhati tationSlicePoin-Charge,inspector-6

Page 1 of 2
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I
The sub-l)ivisional (tfficer, Rampurhar sub-Division shall be the 'feanr Leader of the

above cofftituted r:am. fhe feam shalr take suoh immediate measures/s cps. as mey be necessary,

so as to ensure c,rrplete prevention oi'illegal niining in the site, as all::ged in the said original

Applicationandinthelighrot'thesolemn*orderdaterl16'02'2024pas'edbyrheHon',bleNGT
(copies of the ori3i:rar A,-plicatir:n No. 133r202i [Z and the soremn orc,e dared '.6'a2'2024 

passed

b-vtheHon,bie)..;(i-Iareartrclrerlhert.rviti-r).'lheC,ornrnitteeshailulrtertake:heaforesaidtask
within a rveek ,ncl srran tire a r{eporr before tlre undersigned tliereof. c rtiiving. rhat i]iegal stone

mining in the si* r,as been cr,mpretel1, preventcci. 
"i'rrc comnrittee shal ;o,ducr i"isits, as may be

necessary.tothe:iitesothatnriniitgactiritiesaretlotrcsurnedthereat'

Dist

eS, Il*tl$i.6,, ,r,,,
/ lli'i"trr:;'':

Memo No. lvl&Ivl/ t { gf fi {t) 
ru:r-al-Ro(8y2024 Dats: 11 r 0 | rzoz+

copy, along-with enclosure. ibr*,arded {br infbrmation and necessary acl ron to:

1. The Superintendent of Police' Birbhum'

2.TheSull.DivisionalOfficer'RampurhatSub-Division.Birbhr'rn.

3. The Sub-Divisior:al police oificer, l{ampurhat Sub-Divisiotr. ilirbhulrr'

4.'Ihe!,ul:r-Divisior,all.imd&l.anclltetbrmsofhcer'Ramprtrhrtsub-I)ivision'Birbhum'

5.l'hc[}ltrckDglgirlplnent0lJlcer'Nallrati-lDev.Biock.BirL,|'tm,

6. '1 he Ill,rck l,and ,t l-anct Relbrrns ()fttcer' Nalhati-l Block' B 'rbhum'

7.'[hetnspector-in-Cliarge'NalhatiPolicestation'Birbhum'

'ii:?lr1;,-i,::.'c
.1 "-' 

" 
't

Di

V
,/

Page 2 of 2

Jr
ihtlagistrate

Erp.-ll.Ol.23
Ot.-girbhum
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REPORT FILED BY THE COMMITTEE CONSTITUTED BY THE DISTRICT

MAGISTRATE, BIRBHUM FOR COMPLIANCE OP THE SOLEMN DIRECTION

DATED 16TH PEBRUARY, 2024 PASSED BY THE HON'BLE NGT IN OA NO.

tg3l2o23lEz IN THE MATTER OF SERAJUL ISLAM & ANR. VS. STATE OF

WEST BENGAL & ORS.

The District Magistrate, Birbhum, by Order No'

M&M/ 1736IDL&LRO(B)12024 dated 19th April, 2024,

constituted a Committee for the purpose of taking immediate

necessary measures/steps to prevent illegal mining in the

alleged site in the light of the solemn direction dated 16th

February, 2024 passed by the Hon'ble National Green Tribunal,

Eastern Bench in oA No.133/2O24lEZ. The committee so

constituted comprises of the following officers.

1

q

(0 Sub-DivisionalOfficer,Rampurhat
(ii) Sub-Divisional Police Officer, Rampurhat

(iii) Sub-Divisional Land & Land Reforms

Rampurhat
(iv) Block Development Officer, Nalhati-I

(v) Block Land & Land Reforms Officer, Nalhati-l

(vi) Inspector-in-Charge, Nalhati PS.

Officer,

2 The Committee was entrusted with the task of taking necessary

measures/ steps for prevention of illegal mining in the alleged

sight within a week and to file a Report before the District

Magistrate, Birbhum certifying therein that illegal stone mining

in the site has been prevented. The Committee was further

directed to conduct necessary visits to the site so that mining

activities are not resumed thereat.

Pursuant to constitution of the Committee, a meeting of the

committee in participation of the members was held in the

office chamber of the SDO, Rampurhat on 26ft April,2024. The

committee perused the copies of the original Application, the

Inspection Report of the Three Men Committee constituted by

the Hon'lcle NGT and the solemn order dated 16ttr February,

2024 of the Hon'ble NGT. After an elaborate discussion, the

Committee came to the decision that the Block

Page 1 of 6

3

uo. xAtlr
ilossAlN
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t0
Officer, the Block Land & Land Reforms Officer of Nalhati-I

Block and the Inspector-in-Charge of Nalhati PS shall conduct

immediate joint visit/inspection to the alleged site and shall

jointly take such immediate measures, as may be necessary, to

completely prevent illegal stone mining in the alleged site.

Assistance/support, as may be necessary to the said officers,

shall be provided by the remaining members of this Committee'

A Report dated 9th May, 2024 signed by the Block Development

Officer, the Block Land & Land Reforms Officer of Nalhati-I

Block and the Inspector-in-Charge of Nalhati PS has been

submitted., which is duly considered'

The said Report dated 9th May, 2024 states as follows:

3. In response thereto, a joint inspection by the

representatiueoftheBDo,Nalhati-I,theBL&LRO,
Nalhati-I and. the IC, Nathati PS u.ras carried on 2nd

May, 2024 to the alleged site' At this stage' it is

pertinently mentioned" herein that a Three Men

Committel constituted by the Hon'ble NGT uide Order

dated 4th October, 2023, conducted inspection to the

allegedsiteand.filedaReportbeforetheHon,bleNGT
staiing, inter alia, that an actiue quarrA was spotted

spreading ouer alleged Ptot Nos'7O7, 712' 713' 774 and

TlSinMouza-Mad.na,JLNo.1luruderPS-Nalhati,
coueringanareaof2.T36Hectaresor6.T6Acresof
land.amongstcertainothers;itwasfurtlrcrstatedinthe
said Report, inter alia, tltat no quarrying actiuities utere

obseruedatallegedPlot]Vos.708,716,670and677.

4. During the joint inspection dated 2nd MoA' 2024

conducted bi the undersigned officers' it was found
thatthecitedquarraspreadsouerPlotNos.T0T,TT2,
713,714,715&6BsinMouza-Madna'JLNo'77uruder
PS-Nolhati.Hottteuer,atthetimeofsuchinspection'no
extractionofstonecouldbefoundhappeninginthesaid
quarra; thiugh it could be noticed that extraction of

stone happeied long time ago ouer Plot Nos' 707' 772'

713 A i|+ ona euid.ence of recent extraction (nearly

about feu months ago) ouer Plot No' 688 & partly on

Plot No. 715 could be sensed'
wEsr

MD. iAsti
x(bsrt}r ?IOTA^RY

Retd. r.o.-trfl5
Eip.-2r.02.2e
tlt.-Birbhum

5

Page 2 of 5
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5. Howeuer, during such inspection dated 2"d May, 2024'

some local resid.ents of the nearby uicinitg gathered and

theg tuere sensitized. that extraction of stone in the said

quarry hauing no mining lease granted by the

Gouernment is iltegat. since no actiue stone extraction

could be uisualized in tLrc said quarry during the said

inspection, it could. not be possible to ascertain the

actual offender(s) in situ engaged in such illegal stone

extraction. Attempts u)ere also lent to know about the

actual offender(s) from the local residents, but in uain

as theg expressed. their lack of knotuledge in this
regard. we d.eparted. the alteged site thereafter, hauing

resolued to urud.ertake frequent and surpise uisits to the

alleged site.

6. Further uisit to the alleged site taas made on 3'd MoA,

2024 by the representatiue of the BDO, Nalhati-l, the

BL&LR2,Nalhati-IandtherepresentatiueofthelC'
Nalhati PS, tuherein no actiue stone extraction could be

found thereat. Interaction u)as also made uith local

inlrabitants of the nearby uicinity so os to gather

information taltether ana extraction took place

mearuthile, but they stated in negatiue. I[o recent

extraction on the alleged quarry utas noticed'

7. As it was resolued by the undersigned officers, a

campaignwithloudspeakerswasconductedonSth
Moa, 2024 on the alleged quarra site as well as in the

local inttabitation sensitizing that ang extraction of the

alteged quarry is illegal and attracts the penal

prouisions in accordance with law. Pertinently, during

such uisit and. campaign on Sth Moa, 2024, no ertraction

of stone ouer the alteged site mearutthile could be

noticed.

B. A further surpnse uisit to the alleged quarry was

conducted on 7th Moa, 2024, but none could be found
extracting stone thereat as uell as no euidence of recent

extraction in the quarry could be noticed meanwhile'

Horueuer, a large signboard at the alleged quarry uas

installed inscnbing, tnter alia, that anY extraction of

stone from the quarry is illegal and Persons found
erugaged in such illegal extraction utill be proseanted as

per lana. Interaction witlt locat inhabitants taas also

made during the said uisit. Further, a comPlaint dated

Vh May, 2024 uas lodged by the BL&LRO'
wEs

Page 3 of 6 *
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with the local Nalhati Police Station stating, inter alia,

that ittegal stone mining uas being conducted in the

alteged quarry and. ascertainment of actuat offender(s)

could not be possibly made despite repeated surpise
uisits and therefore necessary enquiry and action

thereof against such illegat mining be undertaken in

accordance withlau.t.

g. The und.ersigned. officers, in order to preuent possibility

of illegal stone extraction in the alleged Quaw, decided

to install iron barricad.es in the approach road to the

alleged quarry and accordingly, such baricades with
iron pillars haue been installed in the said approach

road. on Bth MaA, 2024. A uisit to the alteged quarrA was

also undertaken on ttrc said d.ate of 7tn MoA, 2024 and

no extraction of stone thereat could be noticed to be

happening. Interaction with local inhabitants was also

made on that date.

10. xxx
11. h is submitted. that in compliance of the direction

passed to the und.ersigned officers, u)e haue

undertaken frequent arud. repeated spot inspections to

theallegedquarry,asaforesaid,andithasbeenfound
that the said alleged quarry is not in operation nout till

date. That apart, measures, as aforesaid' haue been

takenbytheundersignedofficersjointlytopreuent
further iltegal stone extraction in the alleged quarry"'

The aforesaid Report dated 9ft May, 2024 reveals that the

stone quarry in issue spreads over Plot Nos' 707' 712' 713'

7t4,715 and 688 in Mouza- Madna, JL No.11 under PS-

Nalhatiandthesaidstonequarryisnotinoperationnow.
However, it appears that excavation of stone from Plot Nos.

7O7,712,713and714tookplacelongtimeago'butthereis
evidence of recent extraction nearly about few months ago

overPlotNo.633andpartlyonPlotNo.T|S.Itfurther
appearsthatdespitefrequentandsurprisevisitstothesaid
sitebytheabove-namedthreeofficers,itcouldnotbe
ascertainedwhowereengagedinillegalexcavationofstone.
Such factum could not be also ascertained with interaction

with local people as they stated that they have no such
ri,EsI

*
-t
I

knowledge
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However, certain measures have been taken in order to

prevent excavation of stone from the alleged site' Frequent

and surprise visits have been conducted; local people were

sensitized that excavation of stone from the alleged site

without valid permission/lease/license is illegal and the

offender is liable to be prosecuted as per law; campaign with

loudspeakerswasmadeintheallegedsiteaswellasinthe
neighbouringinhabitationssensitizingthatanyexcavationof
stone in the alleged site is illegal and attracts penal

prosecution;alargesignboardtothateffectwasinstalledin
thealtegedsite;ironbarricadeSwereinstalledinthe
approach road to alleged quarry with a view to do away with

possibility of excavation of stone in the alleged quarry'

Apartfromthat,awrittencomplainthasbeenlodgedbythe
BL&LRO,Nalhati-IwiththeNalhatiPSstating,interalia,
that illegal stone mining was being conducted in the alleged

quarry and ascertainment of actual offender(s) could not be

possiblymadedespiterepeatedsurprisevisitsandtherefore
necessaryenquiryandactionthereofagainstsuchillegal
miningbeund.ertakeninaccordancewithlaw'Theaforesaid
complainthasbeenregisteredasFlRNo.23gdatedBeMay,
2024 with Nalhati PS'

TheCommitteemembershavealsomadeaSurprisevisiton
lOurMay,2o24totheallegedsiteandfoundthattherehas
been no excavation of stone from the alleged quarry has

happened in the interregnum' Apart from that' the Sub-

Divisional Officer, Rampurhat has made a correspondence

with the Sub-Divisional Police Officer' Rampurhat as well as

withthelnspector-in-ChargeofNalhatiPSaskingthemto
make appropriate enquiry with reference to the said

complaint iodged by the BL&LRO' so as to ascertain the

actualoffendersandtotakelawfulactionagainstthem.
Furtherrequestwasalsomadetothemtokeepstrictvigilon
theallegedsitetoensurepreventionoffuturepossibility,if
any, of illegal excavation of stone thereat'

8

9

c(,
.r

T
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Thus, thc Committec has taken every and all possible

measurcs/steps for complctc prevention of mining'in thc

allegcdquarryandnosuchcxcavation/mininginthcalleged
stone quarry is happening now' However' the Committee

members at the Block level are conducting frequent and

'*.rrpri*. visits to the alleged quarry so that mining is not

resumed.

Some photographs showing the measures taken thereof as well

as copies of the written complaint made by the BL&LRO'

Nalhati-I and the FIR No"239, are enclosed for kind reference'

ThecomplianccrcportissubmittedtotheDistrictMagistratc,
Birbhumforkindperusalandfurthercourseofaction'as
decms fit.
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Government 0f West Ben6al

office of the Block Land & Land Reforms Officer

45 .?l gt&lnO,t{alt't ati-l,BIrtl hum/2024 Dated 6 +" 05. ZNalhati-|,Blrbhum. ,l

Memo nol

To

The O{ficer-in-Charge

Nalhati Police Station

H:ffi::1:, i*egar minins over prot nos.707,tos,7t?-,1t4,7Ls,7!6 
of Mouza- Madna Jl

no. 11'

sir, ,{nrm r1,.,, that an illr ing on over plot

with above noted subject, this is to. inform you that an illegal mining was gol

nos.7A7,70,,7l2,.3,7iq,ttsrnrr 
ott*rl'oirorrr'M'dt;j;' ruo' ri''t is unkhown that who

*lr" aoins illegal mining over the said plots'

Therefore, you are request to do needfur action against iregar mining over the said prots as

soon Possible

*1
5e-tc

Block La nd

#.tls'l'?ils:*
kalhr*i.1.
Dated

fficer

Memo nol / Bl&LRo'Nalhati-l'Birbhurnl2024

tool.torn. 
AD M &D t&LRo,s u ri' Bi rb h u m l:' I',11]l:ilT' "

2, The SD0,Rampurhat'Birbhum for kind information'

3, The 5DL&LROE'p"f.rat'Birbhu.m 
for kind information

4, The BDO,Naltrati l'Birbhum for kind information'

a

l1/ Block Land
Na

Lartd Reforms officer
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Wc.tBrngrl

s$ $1

2. 1il:ea..-..X9.t.......*....,..... sedions...*tn.............,..... (ll)

3. (a) Oeamoncaofoffanca: uay .....,:.:.,I......,.,..-,;,,....,odte trom.tt$,..,x*-o,,trli,q.hm,,.oate to.,,,,*..rr',,.',".,.:..'....-.."....,,

{b) Address ......tl+.t..nc.!.:..?.$1,1,9.$.,.3.,1*nIld.,.l.\.S,,.3.d.h,,.9*.1...t$.+'sd.n e.IA..mt'}n.,.Q.L.t*Q.:7.*,..-..,

(Attadl separate sheet" if nocessary) I

8. Reasons for delay in reporting by the Complainat / lnformant

x... ................""""""" "':""

gParticularsofproperliesstolen/involved(Attachedseparatesheet,ifnecessary):

' ' ' ' ' ' ' ' ' ' ' ' ' ' ' ' ' ' ' ' ' ' ' 
; 

' ' ' 
t 

' ' ' ' ' ' ' ' ' ' ' ' ' ' ' ' ' ' ' ' '

"""i"-"""""' """""".""""" """""" """"""

't2. FlRCohtents(AttachseparatoBheets,ifrequired): -TLL Or-r-lXr,ta,-\ t^:nil*-r" C-.-"^-9t-iht- 6-+ t*l-.
vt--a-*An urtr,{*-t- 1;l }^r-^q-; qo p.TRi1 n*-y-ad-+.,-L;) bd.o.lo,

ToolrLF{4a'ffi:

6. Cornplainant/lnformant :

(g)Address.'ht".*4-.#J..{'L.-J.,a.$;*'.p.itrt"*'n.,..$':*|*'h,.1.,'slt'..$.op.h*+,rx..
7'Detaibofkno$n/suspected/unknownaccusedwithfullparticulars

13. Action traken : Sinca theAbova No.2, registered lhe caso and took

up the lnvestigati{x I ditected ..... ..to trake up investigation / refused

investigathn / tranefoned to P.$.,.,' Jurisdlclion. FIR rcad overio the

conrplainant / lnformanl, admitted to b€ clnoctly recordqd and a copy given to the complainig / lnformant'lree ol cost .

offence(s) as mentioned4t ttem

re-_ ... Ap.,.r/ !\Ci.

/k o-r,"-t-cn"a, tad,rt -,
14. Signahrr€ of Thumb imPression

of lhe wnplainant / intormant

15. Date & tirne of despatch to the court

Slgnilurr ot the fficer [n

Nams

L4

LB
INFORMATION REPORT

(b) lnformation Recolved at Ps Dat6 .....9..*....1R1-o.L.l*'f ...........,.......,

(c) Genarat Dlary Referance r Entry No (e).,.3.5.1.,,*:f,.:.:.$,!.tf).1f ..,.,

1t Under Sectlon 16,{ Cr. P.C. I
couRToF...tJ-{-r.T:.*.H.:..8*r*i,6*t*-\*t.S."-,^tt-.:

1.

Tlme

Time

,..a'F tt, rt'har

4. Typ€ of lnformatlon : h>) {-h*l- Written / Oral $t?L(or uart.ali'

5. Ptace of Occunence : (a) Direction end Distance from P.S Beat No

I
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Government of West Bengal

Office of the District Magistrate
Birbhum

Prashasan Bhavan, PO- Suri, District- Birbhum, W.B., 73LL0t
Email: i1;r rr1,'r111, i

1

Memo No. M&rvll [)31 /DL&LRo(B)/2024 Date: /5 / Od lzozq

To

The Superintendent of Police

Birbhum.

Sub: lllegalstone mining at the quarry situated in Mouza-Madna, JL No.11 under PS- Nalhati.

Ref: (i) Order dated 16,02.2024 passed by the Hon'ble National Green Tribunal, Eastern

Bench passed in OA No.133 of 2023lEZ in the matter of Serajul lslam & Anr. Vs. State

of West Bengal & Ors.

(ii) Report of the committee constituted by the Hon'ble NGT vide order dated

04.10.2023 against OA no. 1-3312023/EZ (copy enclosed).

(iii) Report filed by the Six Men Committee constituted by the undersigned for

prevention of illegal mining in the said site (copy enclosed).

It may be mentioned that the Original Application No. 133/2023/EZ has been filed before

the Hon'ble NGT by one Sirajul lslam & another, alleging illegal stone mining on Plot Nos. 707, 708,

712,713,714,7L5,7L6,670, 677 under l(hatian Nos. 88, 1,070, 1,074, 1076, 1.205, 13L6,322,346,

807,8L3,814, 815, 1206, L214, 1.2346 in Mouza Madna, JL No. 1L under PS- Nalhati, District-

Birbhum. lt has further been alleged, inter alia, that heavy explosives are being used thereat to

fragrnent the rocks as well as transportation of boulders there-from to crusher units. The Hon'ble

NGT, Eastern Zone Bench, by solemn order dated 04.10.2023, constituted a committee consisting of

(i) Sr. Scientist of WBPCB, (ii) Sr, Scientist of SEIAA and the District Magistrate, Birbhum or his

nominated representative not below the rank of ADM and directed to the Committee to visit the

site and submit its Report with regard to the allegations made in the Original Application within

three weel<s.

Pursuant to the said solemn direction of the Hon'ble NGT, the Committee comprised of (i) Sr.

Scientist of WBPCB, (ii) Sr. Scientist of SEIAA and (iii) the DL&LRO, Birbhum undertook a site visit and

submitted their Report on Affidavit before the Hon'ble NGT. On 16.02.2024, the Hon'ble NGT, after

considei'ing the Committee's Report, was pleased to direct the Respondent No.2/the Additional

Chief Secretary, Department of Environment and the Respondent No,S/the District Magistrate,

Birbhum to take immediate steps to prevent illegal mining and to file affidavit thereof. Copy of the

said order dated 1-6,02.2024 passed by the Hon'ble NGT is enclosed.

{{ESr
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ln compliance with the aforesaid solemn direction passed by the Hon'ble NGI a ,r?'0
Men Committee was constituted by the undersigned to take immediate necessary
measures/steps to ensure complete prevention of illegal mining in the site, The said Six Men
Committee has'qubmitted its Report dated 15th tVlay,2O24before the undersigned and the
same is enclosed for your perusal and reference. lt appears from the said Report that the
quarry in issue spreads over Plot Nos. 707, 7L2,7L3,714,7L5 & 688 in Mouza- Madna, JL

No.11 under PS-Nalhati. lt may be mentioned that as per available office records, there is no
valid mining lease granted by the State Government to any person for excavation of stone
from the said quarry in issue. However, it further appears from the said Report that the
Committee has made frequent and surprise visits to the said site and has taken certain steps
to prevent the illegal mining from the said quarry in issue. However, despite frequent and

surprise visits 'to the site as well as making enquiry with local people, it could not be

ascertained who were engaged in such illegal stone mining in the quarry in issue. The Block

Land & Land Reforms Officer, Nalhati-l has lodged a complaint dated 7th May, 2024 with the
Nalhati Police Station for making appropriate enquiry to ascertain the actual offenders and

to take lawful action thereof. The said complaint has been registered as FIR No.239 dated
8th May, 2024in the Nalhati PS.

You are therefore requested to cause appropriate enquiry to ascertain the actual
offender(s) who have made such illegal excavation of stone from the quarry in issue and to
take appropriate lawful action against the offender(s). You are further requested to arrange
for keeping strict vigil in the said area so that illegal mining is not resumed.

Enclosure: As stated,
r l-,

c'l*l
District'Ma!istrate

Birbhum.

MemoNo.M&M/ tgj,,f tf6,1/otataolBl/2024 Date: t5 / OD'/2024tr,/
Copy forwarded for information and necessary action to:
1. The Sub-Divisional Officer, Rampurhat Sub-Division, Birbhum.

2. The Sub-Divisional Police Officer, Rampurhat 5ub-Division, Birbhum.

3, The Sub-Divisional Land & Land Reforms Officer, Rampurhat Sub-Division, Birbhum.
4. The Block Development Officer, Nalhati-l Dev. Block, Birbhum.

5. The Block Land & Land Reforms Officer, Nalhati-1 Block, Birbhum.

6. The lnspector-rn-Charge, Nalhati Police Station, Birbhum.

District #/;,,.,,,"
Birbhum
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BEFORE THII NATIONAL GREEN TRIBLINAL
EASTERN ZONE BENCH, FINANCE CENTRE,

3RD FLOOR, NEw TowN, KOLKATA.

Original Application No. 133 of 2023/EZ
In the matter of:
Serajul Islam & Anr.

...Applicants
Versus

The State of West Bengal and Ors.

...Respondents

AFF'IDAVIT OF COMPLIANCE FILED
ON BEHALF OF THE RESPONDENT
NO.5/THE DISTRICT MAGISTRATE,

BIRBHUM.

Sudip Kumar Dutta
Advocate

Mobile No.9874782072

269


